351 The Budget (] & K)

wee, s aifaEl X mei ¥ dedy @

wn ¥ fog ok weiR ¥ fFaw & R e
SN T GHE S FEN IS W geS e R,
# FA gf We W AR g1 weew, ™
FeRd Aol F ww P TS @ L, Pl
) 78 1 R w o ? AR W W g
sl A et A T ¥ FER F o R
§—ogrm, woit I ol S s aw A
frht g & Se gam ¥ TR @ gfEr @
RICF 1o & & W ¥ oTR IW
gt ¥ 1 S W AR AR ot W wE el
21 D TR e W A R, weS B @
sl s wnt @ o) T WA 0% A e
W & Wy, afF gN Y IAH GEY A 9,
g5E @ W9 @ 99 Th, W W I,
ger-frad W Ium, WAl R wmEr X
G- I e iR SR-B g
¥ FIR IUrN W, T AT FIR I } 39
F @ @ R wd T ¥ AR W e
| & BN | SR T FR PN W B D
wEa O gy B F wew) N wE I
ol ugd o & | ¥ BT MR e & W
ol A &, TR & R A v W
T FEE ¥ e 9w wE v ) IR ww
g A ¥, T AR T W frs Sn @
& sga | AoEHl N wFW fE wwa R,

FA-YoR e w81 R gy oA

? D 3o Rmm # gown smn @ ¥ ok Rew
‘T AR e w & fifede 3 s B S
Rt aEl Wt ¥ S o w9 o R
ST e T Be uE $S e 80 e T @
I TH I A G FOIR W RadmEm
T w0 | YR g R ¥ o e & W)
7% TG FEH T JUT ARG TER H e
FEA, SR a3 S PHEE Saed
wE TN W 6 o R R 9. a1y
qu-3@ ¥ w5 Wit 1 3R R g wwr @D
& IGF AW ¥ ARG T qw 7€ R TPrEr
IS A T IAF fa e B B wRER
7, TR T w TR S | 98 W e
= ¥ A ¥ S § e e R
TR TR IR A I F
|, TG TR A 3 7w WA W I3 ¥
# I W QA | W Ridaw W wwd
st §)

[RATYA SABHA]

Appropriation Bill, 1996 352

ey (FOE 'R wWad): TgI-
sgd TER | f A wesdl § 9o S R
R = T ¥ R TR wEe ffre |
a1 & 7o iR fre & G&9a # aw Rt e S
F wam ¥ ol TR We § I A€ @

g @ o 9 % g e ¥ S ogwe

s fai -w” SO feerwm, @@ @
awa ¥

Fo wwhm wEE: W, & o ¥

R faorm PR weeEn: YEw, T® T A
A PR s anden FA AR SIE | T wE
RIS W TS oed A7, S el | SR 3T Bt
& A = oo, =aFe ol TEREA feERE %
e gode 1 MWW, FER W ot 3@ | W
et @ s s T A€ @ S Ot
TN T WM B Y @ % ¥ i @ wetw
fre 3 srtsde ff eioe g} e 3
agd sl & ¢f ¥ 9w == W M, @
qfsem 82
Iqaway (FOF @ @ad): T
S, oMeY S wae SSM 8, U@ YW1 s
%&aﬁzﬂ{am%aﬂtmﬁmﬁﬁm%\
Tafy wiaE o HIETH fae W€l Sm WM
Mo from FAR GERET: HE ICN?
Igaway (FAE T Twad): wmEe
o & foe w@r smomi

N fH{aa FUR TR WS A, T
a5y |

Igamas (FAH T wad): F749
&M | A IFH AR F W N HH FE R €
A SEN A A IR STET TS H AR A
& W ShEA e 1 i Do s )

SHORT DURATION DISCUSSION-—

Revival of sick public sector fertilizer
units vis-a-vis huge import of urea during
the last five years

SHRI DIPANKAR MUKHERJEE
(West Bengal): Madam, 1 am thankful to
‘you and to the Chairman that when I had.
raised ‘this issue as a Zero Hour submis~
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sion on 2nd of August, I had been
assured that there will be a full-fledged
discussion on it. Though it is not a full-
fledged discussion, at least there is a
discussion on this issue. I am thankful
that the Chairman has permitted this
disucssion.

Madam, as I told on that particular
day, to me and 1 think to all of us in this
country Rs. 133 crores scam about the
National Fertilizer Corporation is really a
shameful thing for this country. Madam,
we are importing fertilizers worth crores
of rupees, while our fertilizer units, pro-
ductive units are lying under-utilised or
unutilised. I think this is a bigger scam
than that. Madam, I would start my
speech with imports. The issue is revival
of six public sector fertilizer units vis-a-vis
imports. I would give you the figures of
import of fertilizers. The figures are like
this during the last five years. In 1991-92,
we imported 3.9 lakh tonnes of urea. In
1992-93, we imported 18 lakh tonnes of
urea. In 199394, we imported 27 lakh
tonnes of urea. In 1994-95 we imported «
28.70 lakh tonnes of urea. And in 1995-
96 we imported 37 lakh tonnes of urea.

In the first year of the five year period
the import figure was 4 lakh tonnes.
From 4 lakh tonnes, it has gone up to 37
lakh tonmes in the fifth year.

' t

SHRI RAMDAS AGARWAL (Rajas-
than) Madam, if you don’t mind, I just
want to correct the hon. Member's fi-
gure. The latest Annual Report for the
year 1995-96 says..
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Without any interruption to the hon.
Member. That would be more approp-
riate.
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. SHRI DIPANKAR MUKHERIJEE:

Madam, it is very good that the hon.
' Member had raised this question. I am
' referring to the Unstarred Question No.
- 56, dated 11.7-1996.

From 1993-94 to 1995-96, that is, for
the three years, the figure is 37 lakh
tonnes. The source of figures for the
years 1991-92 and 199293 is from the
Fertilizer Association of India. It may be
. 35 lakhs or 37 lakhs. There might be a
decimal change. The main thing is that
; we have imported fertilizers to the tune
i of so many lakhs of tonnes. I will give
- you the figures in financial terms for five
; years.
| In 1992-93, it started from Rs. 764 crores,
| that is, 18 lakh tonnes of urea. In 1995-
{96, it ended with roughly Rs. 2,700
i crores. This is in real terms. This is the
quantity which we imported. This has
increased. Against this, what is happen-
| ing? The two public sector fertilizer com-
panies namely, the Hindustan Fertilizer
{ Corporation of India and the Fertilizer
Corporation of India have become sick.
Very shortly we are going to add another
public sector fertilizer unit to this list,
that is, the National Fertilizer Ltd.
Another company is going to be added to
the sick list. If -you go through the
Annual Report of the NFL, the scam-
tainted corporation, it was the biggest
profit earning company during the year
1995-96. My hon. friend, Mr. Agarwal
‘was referring 10 this report. Before taxa-
tion, they earned Rs. 220 crores. Today,
I got a fax from the NFL. They
are having units at Nangal, Panipat,
‘| Bhatinda, Vijaypur in Guna in Madhya
Pradesh. This company is going to be-
come sick. In June it had to stop its
operation. They are¢ having the working
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capital problem. Its operation, its expan-
sion at Vijaypur have been stalled be-
cause of this problem. Someone has done
something wrong and the whole company
is passing through this crisis. In the last
five years—why five years, fifteen year-
s—this is what happened. Now, this is the
story of the last two years. These are the
files containing the questions and answers
on the revivial of the Hindustan Fertilizer
Corporation and the Fertilizer Corpora-
tion of India. 1 have seen all the par-
liamentary records and evidence on these
two companies. ft is like the dribbling in
the game of foot-ball. The Hindustan
Fertilizer Corporation has four units in
Durgapur, Barauni, Namrup and Haldia.
The Fertilizer Corporation of India has
four wunits, in Sindri, Ramagundam,
Talcher and Gorakpur. Out of these eight
units, unfortunately, seven are located in
the eastern zone; barring Ramagundam.

Mantriji, would you please listen to
me? No hurry. We have waited for fif-
teen years.

THE MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SHEES RAM
OLA): 1 wanted to know the correct
figures. Do not worry. I will reply and 1
will give you the correct figures. 1 was
only collecting the correct figures.

SHRI DIPANKAR MUKHERIJEE:
These are sick. These are to be revived.
Why are thest units sick? Again, if you
go to the annual reports, you will find
that these units are sick because of the
ageing of the plants, old designs and
other problems. They were designed in
60s, or 70s, about 20 years back! Normal-
ly, a fertilizer plant requires upgradation
of technology and expansion. In most of
these cases, the plants are age-old and
the machinery are old. They require re-
novation, upgradation of technology and
input of some capital. What has been the
history of the one about which I raised an
1ssue‘7 In Aprll 1995, last year, there was
a Ca met &Ecnsnon A decision wias tiken
“ih ‘princifle By the ‘Cabgnet—thls“vvas
“Fhriiated 1o’ the - wholé “coufitry:-that
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there was a proposal to revive these units
at a cost of Rs. 2200 crores. What would
be the result of the revival which the
Cabinet agreed to in principle? You
would get 23 lakh tonnes of urea. If you
revived these units for which Rs. 2200
crores was required, you would get 23
lakh -tonnes of urea. That decision still
remains unimplemented. Nothing has
started. Why? Because there is no fund.
Here is a country which could import
urea worth Rs. 2700 crores, in one year,
but could not decide where from Rs.
2200 crores would come so that these
units could be revived and could produce
23 lakh tonnes of urea! It is not today’s
story. 1 have with me all the records. I
know what reply is going to come. I have
got the latest letter from the Minister in
September, 96. I do not find any change.
It is only a repetition. They are more or
less tuned to this. In the case of the
Hindustan Fertilizer Corporation units in
Durgapur, Barauni and Namrup in West
Bengal, Bihar and Assam, therec was a
proposal. Experts, foreign experts, were
appointed—MA& Halder Topsoe, Italy.
They had submitted a report. Foreign
exchange was paid for consultancy. They
submitted a reéport in April, 1988.
The proposal for these units would
have cost you Rs. 468 crores. But 10
lakh tonnes of production was guranteed
by that company. They had guaranteed
9.90 lakh tonnes of production. If the
renovation worth Rs. 460 crores was
done. What has happened to that propos-
al? No one knows. After that, there is
another report on the Haldia plant by
M/s Toyo, Japan, and M/s Udhe, West
Germany. They got Rs. 2 crores as con-
sultancy fee. They have given a proposal
for Rs. 500 crores which would give you
four lakh tonnes of fertilizer nutrients.
This was in 1988 or 1989. After that, in
1992, these two companies were referred
to the BIFR. After 1992, all of us have
been raising questions. Only one reply
has been coming for yecars.

“This has been referred to BIFR. The

BIFR will ﬁlecnde.d fhes o etof these
companies.” 1 do’not underétand ‘it.’ “the
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fertilizer pricing is considered as an ad-
ministered price by the Government. The
BIFR was not to decide the price of these
products. It is not the BIFR which is
sitting over it for four years. So, another
natak is going on for four years. 1 am
saying natak with a lot of pain. Ultimate-
ly, the BIFR will decide this issuc. What
has been happening in BIFR for four
years? 1 have got all the proceedings for
these eight units. The case goes to the
BIFR. What do they say? They say:
“What is your proposal? Govt. says
“Give us some time. Give us some time.”
It went on from 1992 to 1995. So, when
the proposal came in 1995, the Cabinet
had decided to revamp shese units. it was
a_Cabinet decision. And who were pre-
sent there? A group of Ministers  had
approved it. Who had approved it? Who
were there in the group of Ministers? Mr.
Pranab Mukherjee, Dr. Manmohan Singh
and Mr. P. Chidambaram. I am taking
these names only because an economist
like Dr. Manmohan Singh, who was the
Finance Minister, was therc. Mr. Pranab
Mukherjee was there. Mr. P. Chidam-
baram was also there. After it has been
agreed, from that time onwards, the only
point which is being talked about is that
funds are not available. It has been
approved by the Cabinet. Wherefrom will
the funds come? The funding source is
not available. One source of funding is
the financial institutions. The other
source of funding is the public sector
fertilizer companies like KRIBHCO, IFF-
CO and NFL also. So, investible surplus
from these companies was to be invested.

AN HON. MEMBER: It is not a
company.

SHRI DIPANKAR MUKHERIEE: 1
Know it is not a company. It is a
cooperative society. But 80 per cent equi-
ty is from the.Government. (Interrup-
tions) So, they could not invest the in-
vestible surplus even within this country.
They had to go outside for investment.
So, the investible surplus companies, who
can invest here, is the source, or the
{inancial- .institutions .. is, . the . soures . af
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money. These sources of money were not
found and the Cabinet agreed in princi-
ple. Recently, the Ministry of Fertilizer
has sent its latest reply in respect of the
revival of these companies. Within these
two years, the revival cost must have
increased. But, what cxactly are you
trying 1o do? What is the planning of the
Government on these units? What is the
planning of the Government to cut down
imports by reviving these units? Now, the
exercise which is going on, relates to
discussion with the FIs--ICICI and so on.
They have again appointed another con-
sultant to see the revival scheme, to
examine the revival scheme which was
approved by the Cabinet in 1995. Who
are the experts in the ICICI and the
IDB1 who know more about the financial
aspects than the experts like Dr. Manmo-
han Singh and Mr. P. Chidambaram?
Should it be construed that this approval
was given without assessing the revival
possibility of the company? What is being
checked now by the ICICI? My question
to the hon. Minister is: “What is being
checked now?” Does it mean that the
revival scheme was not viable? Does it
mean that the Cabinet had given the
approval without assessing whether the
scheme was viable or not? Is there a
super-Cabinet who is going to review a
sevival scheme which was already ap-
proved by the Government? This is my
first question. My second question is,
when the symptoms are known, the treat-
ment is known, when so many foreign
experts have gone into this question,
what are we waiting for? I want to know
from the new Government whether this
point has been discussed in the Cabinet
or not. After the Cabinet decision in
1995, who has taken this decision that the
scheme which had been santioned by the
Cabinet, which was agreed to in principle
by the cabinet in 1995, has to be re-
viewed by the financial institutions? Did
it go to the cabinet before deciding that
this would be reviewed? My third ques-
tion is:- “Are you, committed, to the revi-
val.of these festilizgr ,plants?” If-you are
committed, .kindly. .givg.an: assyrance by
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what time you will start the revival pro-
cess. If you are not committed to their
revival, then how are you going to tackle
the tremendous regional imbalance which
you have created in the fertilizer
scenario?

1 mean, the greatest injustice has been
done to the eastern zone. There are
several units. If you have to run a fertiliz-
er company in the eastern zone in the
way such companies in the northern zone
and the western zone are run, you cannot
find a single big fertilizer company in the
eastern zone. What alternatives do you
have to match these imbalances? It is not
in the interest of the eastern zone only.
Madam, if the fertilizers are coming from
the western zone and the northern zone
to the eastern zone, 35 per cent of
transportation is done through trucks.
Precious diesel ds being wasted on this.
how long can you have imports? What is
your import perception for the next
three-four years? Your ports will not be
able to handle this much of imports of
fertilizers. A lot of dribbling has been
going on here. W, T % Peaww F w
RyA 1 A feafem = # A ¥, Ta T
AW TE A N AR W W R

Because I know what reply is going to
come. I know that it will be like this:
“These things have been given, this has
been studied by this, another committee
has been appointed, another committee
will look into it!” This dribbling has been
going on for the last ten years in these
units, but I hope that the new Govern-
ment will once and for all stop this
dribbling game and score the goal.

framaer @1 & o T @ B1 @ ] You
cannot delay it. @& W ¥ FE I W

21 What is your time-frame? When are

you going to declare a zero debt? Sir, this

question was asked last year. One expla-
nation or the other was given. Please
don’t quote BIFR when you are going to
reply. That is enough, because BIFR said
that Govt. had never given a scheme to
the BIFR. Now don’t bring BIFR into
the pricture. If you have to run the units,
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say, “We want to run the units.” This is
what we want. BIFR will be with you;
BIFR said, “We will be with you if you
are really interested in reviving the sick
units.”

And my final question is: Are you.
going to include NFL also in these com-
panies, another four units along with
these eight units? What is the condition
of the NFL? Is it going towards sickness?
What are its operational problems? Is its
expansion programme problem going on
as it is? Let them come out with those
probiems. Let the Members also know,
et the people also know that somebody
or some individual is responsible for the
scam, not the company. Why is this
company having the problem of working
capital? 1f the banks and the financial
institutions are not giving the money, 1
request the hon. Minister to go and talk
to the Finance Minister. So many check-
ings are done by the IDBI and the ICICI
when fund is required for reviving a sick
fertilizer unit. Where was the scrutiny
when Rs. 133 crores were given without
any guarantee? Is it only regarding these
public sector units, that they are talking
about all types of securities, whether they
are viable or not? And are they so sure
when they give the loans to private sec-
tor? Regarding the IDBI and ICICI, if
the Finance Minister does not give you
the figures, Mr. Minister, 1 will help you
and give you -the figures, how much
outstanding arrears these banks are to
recover; whether .they are 800 crores or
900 crores. I would like to know how all
the money was given by these institu-
tions; for what purpose that was given.
So far, we cannot accept this IDBI or
ICICI as a super boss who will decide the
destiny of this country, so far as the
fertilizer scenario is concerned, so far as
the urea scenario is concerned. It is the
Government which has to take this deci-
sion and |1 don’t believe that the two
financial institutions which are under the
control of this Government or the com-
panies which are under the control of the
Ministry of Fertilizers, KRIBHCO IFF-
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CO and all that, can have their own say,
so far as the revival of these companies is
concerned. This is a national issue. This
has to be addressed nationally. This has
to be addressed within the shortest poss-
ible time so that we don’t have another
scam or a series of scams. This scam must
be the tip of the iceberg. There may be
many other scams like this if we do not
stop imports by increasing our indigenous
production. Thank you, Madam. (ends)

SHRI BRAHMAKUMAR BHATT
(GUJARAT): Madam Vice-Chairperson,
I would like to appreciate what the hon.
Member, Mr. Dipankar Mukherjee, has
suggested. He has suggested some
measures for revival of the sick fertilizer
units in the country. But what I feel is
that the basic question which has to be
considered is better management. You
have to see whether the employees work-
ing in a particular organisation are doing
their job; whether they are sincere to the
organisation; whether they know that if
the organisation earns money, they will
get the money out of it; whether their
attitude is that since it is a public sector
company they just don’'t bother about
what is going on in the organisation. We
will have to consider that also. Mr.
Mukherjee has referred to certain public
sector companies, the Hindustan Fertiliz-
er Limited, National Fertilizer Limited,
Fertilizer Corporation of India, etc. All
of them expect NFL are making losses all
these years. I know that NFL was making
profit for some time. But now it is not.
The capacity utilisation of other public
sector units ranges between 40% and
60%. It is not more than that. The
question is: What is wrong with these
wnits? My friend has referred to IFFCO
and KRIBHCO. With all humility I sub-
mit to the august House that I know
IFFCO very well because 1 was the
Chairman of IFFCO from 1977 to 1981.
IFFCO is in the co-operative sector. It is
not a company. let us not commit a
mistake, IFFCO which is in the co-opera-
tive sector is a challenge both to the
public sector and to the private sector.

{12 SEP.
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No private sector company in the country
can match IFFCO, nor can any public
sector company match IFFCO. IFFCO is
a challenge both to the public sector and
to the private sector. What is the reason?
the reason is that there is a thing known
as “IFFCO culture”. The man who cre-
ated IFFCO, who nurtured IFFCO, is
Mr. Paul Pothen. I submit that just like
Mr. Kurien in the milk industry, Mr.
Paul Pothen is there in the fertilizer
industry. Today he is an international
consultant. The capacity utilisation in dif-
ferent plants of IFFCO, whether it is
Kalol or Phulpur or Amla or Kandla, is
over 100%. The capacity wtilisation at
Kandla which is producing NKP fertilizer,
which is popularly known as bara-bathis
sola, is 120% to 125%. In a fertilizer unit
whatever is produced above 75% or 80%
is just profit and nothing else. My friend
has said that it is given 20% equity by
Government. But the Government is not
obliging. IFFCO is giving crores of
rupees in interest to the Government
every year. I am not here to deal with
only IFFCO. IFFCO had a lot of money
and, therefore, it created KRIBHCO.
KRIBHCO was created in 1980 with a
capital of Rs. 800 crores. Today they are
the largest fertilizer co-operatives. They
are producing about 4,500 tonnes of urea
per day and 2,700 tonnes of ammonia per
day. IFFCO and KRIBHCO--my friend
may be knowing this--are making a profit
of more than Rs. 100 crores every year.
My submission to the august House and
the hon. Minister is, let us ask the man
who is an international consultant, who is
an Indian, who has done a great job in
this country, what we should do to im-
prove the performance of these public
sector fertilizer companies.

SHR1 DIPANKAR MUKHERIJEE: In
the report which I referred to, M/s.
Halder Topsoe had suggested 100%
guaranteed production at Durgapur, Ba-
rauni and Namrup. This was done as per
the suggestion of Mr. Paul Pothan. Mr.
Paul Pothan had drawn the plans' and e
had identiffed the ageing of the plit
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and the design deficiencies and he had
suggested the name of M/s. Halder Top-
soe. M/s. Halder Topsoe gave their re-
port which envisaged an investment of
Rs. 460 crores to Rs. 480 crores and over
10,00,000 tonnes of production. But that
was not implemented. That is the
problem.

5.00 pr.M.

SHRI BRAHMAKUMAR BHATT:
read this in paper earlier. I read it in a
newspaper because 1 was not in this
House. This is my first session. I read in
the newspapers that Shri Paul Pothen was
appointed by the Government to head a
Committee. Mr. Mukherjee must be
mentioning about this Committee. My
submission is, call Shri Paul Pothen
again. Let us take his advice. It is in the
national interest. I entirely agree with
Shri Mukherjee. Every year the demand
of urea is going up by 12 per cent to 15
per cent. Therefore, the import is bound
to be there unless we see to it that our
own units are working, at least, in the
capacity utilisation of 80 to 90 per cent;
otherwise, there is no way out. The
import will continue and money will go
out. Therefore, my submission is, the
organisation which advise the African
people and put up plants over there, the
organisations to which the Middle East
countries invite and put up plants in joint
venture, why not take advantage of these
people? The Government should see to it
that they do not have allergy for any-
body. Some Government plants are
there. Let these plant be there. There is
no objection to it. But when a man is
available, a man with international pre-
stige, let us call him. IFFCO and
KRIBHCO which, in my view, arc the
best organisations in India which have
international prestige, international con-
nections, arc invited by other countries to
put up plants. As Shri Mukherjee has
suggested, whatever is suggested by Shri
Paul Pothen in his report, I sincerely
believe that in the interest of the farmers
of this country, in the interest of the
agriculture of this country and in the
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interest of the Government itself, should
be implemented. We should see to it that
Shri Paul Pothen is asked to do some job
over it and a good thing is done in this
country which will be in the best interest
of the country. Except this, 1 have no-
thing to say. I hope that the Government
would consider it and do something so
that we are able to reduce the import of
urea and other fertilizers as far as poss-
ible.
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o2 Y@ o @ fR 3w wom #d wh akh B
3R 1994-95 & GE AW, T T W, T
Zoen 8, T6 T W o F3 aet o g,
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a B e o f6 33 aedl X 39 o 3,
R TG I F WAL
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A e A W g A, g W 1995-96 A
fram S W) o Ffre we wiiemger,
foaddte aF wiEamsR 3 Fraelt }, 3@ amuR
@I W § R, 1991-92 F TR | o
FRYE O @R W F e 127.28 3,
Az W 98.45 2| FTER fEW T 3
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drg 29, Q¢ &g W L A vRa | faeh g%
aga I A v R IEE AW W, W qe
A 3G WA & WA @ 7. (wEeE) &
Jea 3 W g ). (qE)

SHRI DIPANKAR MUKHERIJEE: I
gave the urea figures.

SHRI RAMDAS AGARWAL: 1 am
sorry. 1 am not contradicting your
figures...({nterruptionsy

I8 IuH FeE st ®1 1994-95 F d=w,
135 @@ 23 W FOEYH W, IO 104 T@
Z3 g 3l 29 Trw A § g3 W AN
M g fE TR F A QA = IueHR B ¢
3 R ¥ TE@A R}, JF AR AR TR ww
g W ¥ aueer Rarh a8 1996-97 ¥y
i, SfFT 1995-96 ¥ FomgH 146 oHE@ 29
fgrn Ty R gem TR € San Siswm
113 @ 2 231 a3l §é 40 o A =
i R e o TeEs @ R X amem v
aFla HE wEd § B 1993-94 # ¥ 3
ara 7 dew wiiawer W fFw IEd
1 TAR 30 AT T4 M| AT I R R gl
HEF S ey w6 X e g @ X =l R R
IOH SEE AW | 1994-95 F T 29 W A
£ frar 3R SR #Ama 1785 ST TWE @
W @ e w9 9 frm stk 750 W3
ey E g8 N aay 7 JF oI 6w wor
2?2 T T Wy T ROwEE A 3w s
Fo Farg @ T, e M ua = I
R FE I A W A ¥ OGR-GR Qe vy
a0 iR A T@ g, R AW 9E-uR fea
g 2 AR AT A iR w=A ¥ S
FA-FE-FAG, o IGH € T & BF aqw
& T9 [oEw ¥ A veem, I A Fen a6
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92 & faaa ¥, 9 UREen uw, S D,
Sren @, Seren 9r, ¥ F e vz & A
@ AW eren I s AR T AW ¥ v
3T T W) AR N = R, TR wEem
HYTRISHY, TN T AT )
R W Y, IR W AN F A W R F
e wE A% wefva e ama? weean, &
et N o TE w1 Tma, AR § o«
sl smad =R A wEn wea § Be w9 W
3 AN WM &, 9 S TR = 2wy
o A afe| W R el SR B oW
i & ey T3 1989-90 ¥ WA YPE
g1 146 FE W 3R 1995-96 ¥ WP
426 FIE WA M| A WA 9F W T =
TEeuHeHe ¥ 89-90 ¥ 169 HAE F WRT EIH|
3uf R-dR o ¥ | SEeER o T o,
qT T foEgeYA | T | e % A
R FREAT TN T o, fAEengereH % AW
® T W) W & e mg ol
feEeaEaIeA & A W 169 FUE TI W AW
458 FUT TUY N ¥ NG TW TSR qE WA
g oW o #) g® @R WP W wWer
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FTNRE TE I 7 T W, EqHde ®
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ot ToErE AT : i,  Sh #E W
38 W firm e g W @ W wnw T @ 4
¥ 3 qed € =y f5 D Fufar = w1 wE
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sht fEirae &g o9 W € R o oY
AR, BIGETIM@A A A B 7%
&% T & .. (EEET) ..

oft TR smErer: A, Yw A A 38 S
F AN RN WE Y U B R A @
% ¥, vt s Iwad R 3 ) € 9ew
tm;ﬂmwﬁimwﬁmﬂﬁe
T 2

st o ag: ¥ IR g F AR F
T wer TEr ¥4 A9 S AN R A, W AR A w@w
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fRAJFEA DIV awes s 2 @
® f w fFER wE
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ardl = == F=@ ¥, TR, WW T€ wAE TR
A 2 fF T Tl HUT T H T o
o WAl &1 3Wad Ve & fow i sgaw,
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SHRI S. MUTHU MANTI (Tamil Nadu):
Thank you, Madam, Vice-Chairman.

I rise to support the demand made by
my learned colleague, Shri Dipankar
Mukherjee, and other hon. Members of
this House.

At the outset, I must say the Govern-
ment at the Centre did not live up to the
expectations of the farmers and the work-
ers of this country. On the one hand, the
farmers are suffering for want of fertilis-
ers at affordable prices. On the other
hand, the public sector fertiliser units are
made to fall sick, with the intention of
closing them down, thus throwing
thousands of workers out of employment.

The Hindustan Fertiliser Corporation
Limited and the Fertiliser Corporation of
India have been facing a crisis ever since
they. were declared sick, for various
reasons. In April, 1995 the Central Gov-
ernment had approved, in principle, revi-
val packages for these two sick fertiliser-
producing public undertakings.

The Barauni, Durgapur and Namrup
units of the Hindustan Fertiliser Corpora-
tion Limited, amd the Sindri, Ramagun-
dam and Talcher units of the Fertiliser
Corporation of Iadia, were to be re-
‘vamped in a limited way. A fresh invest-
ment of Rs. 464.93 crores far the HFCL
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units and Rs. 1,786.20 crores for the FCI
units was decided upon by the Govern-
ment.

The Government later said that funds
could not be tied up and, ultimately, set
up an expert committee to reformulate
the revival packages from the standpoint
of funding by the financial institutions.
But unfortunately, no step has been
taken so far to revive these units. As it is
right from the days of privatisation, the
workers were under the grave threat of
retrenchment. In spite of the assurance
by the previous Government, workers
were retrenched in several public sector
units, though under different names.

Here is a peculiar situation, Madam.
The Government is importing urea and
other fertilisers by spending huge amount
of foreign exchamge. Yet it is not pre-
pared to revive these sick units. Urea is
used to a very great extent by the farmers
throughout the country. The public sector
units account for 43.21 per cent of the
total urea production in the country.
Even those units declared sick produce
26.50 lakh tonnes of urea, accounting for
15.68 per cent of the total production.
This clearly indicates that the country
cannot afford to close down these fertili-

'ser units just because there is alleged

paucity of funds.

Madam, the average per-hectare con-
sumption of fertiliser nutrients has in-
creased from less than 1 Kg. in 1951-52
to about 74 kg. in 1994-95. Even this is
said to be low, as compared to many
countries. In India, urea is the main
nitrogenous fertiliser, constituting about
60 per cent of the total fertiliser con-
sumption in the country. But domestic
industry is not able to meet the demand,
compelling the Govermment to import
urea. When urea does not reach the
farmers in time because of the obstacles
in import and distribution, it affects the
crop yield and has grave repercussions on

_the economy. That is why we had decline

in the output of foodgrains during the
kharif season of 199%.
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Even the Tamil Nadu farmers suffered
last year because of non-availability of
urea for the kuruvai season. The then
Chief Minister of Tamil Nadu, Dr.
Puratchi Thalaivi, had to take steps on a
war footing to distribute the available
urea to save the farmers and also to
increase the yield. Then she had also
taken up the matier with the Centre to
import urea in time and not to discrimi-
nate against Tamil Nadu while distribut-
ing urea and other ferunsers.

Madam, the Centre should not sit
pretty because the situation is very grave
both for the farmers and workers. There-
fore, on behalf of the All-India Anna
DMK Party I urge upon the Centre to
allocate the necessary funds for reviving
all the sick fertiliser public undertakings
without delay and revive them. Such a
step will, besides boosting agricultural
production, also save precious foreign
exchange that the Government is spen-
ding for the import of fertilisers. This will
further encourage our workers who,
despite their hard work, are apprehensive
of losing their jobs. I hope the hon.
Minister, who is present here, will assuare
this House to this effect. Thank you.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Hon. Members
the Minister of Finance is here in the
House and he would like to reply to the
debate on Jammu and Kashmir. I think
we should allow him to give the reply.

SHRI SOLIPETA RAMACHANDRA
REDDY (Andhra Pradesh): What about
this topic, Madam?

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): After this. He
will take only five minutes.

[12 SEP. 1996}

Appropriation Bill, 1996 378

THE BUDGET (JAMMU AND KASH-
MIR), 1996-97

AND

THE JAMMU AND KASHMIR AP-
PROPRIATION {NO. 2) BILL,
1996—CONT*D

THE MINISTER OF FINANCE AND
MINISTER OF COMPANY AFFAIRS
(SHRI P. CHIDAMBARAM): Madam
Vice-Chairperson, 1 apologise to hon.
Members for not being present here
when the discussion on Jammu and Kash-
mir took place. I was here when the first
hon. Member started, but I had to go to
the Lok Sabha because of two other
finance Bills there. I share the concern of
hon. Members for Jammu and Kashmir,
but we all know that there are special
reasons why that State suffered greatly,
and I sincerely hope that the elections
that are under way will mark a watershed
and a new beginning for that State.

1 do not claim any special credit for
this Government for the decision to hold
elections. Such a decision could not have
been taken without the willing coopera-
tion and support of all sections of this
House and all political parties. We are in
office today and, therefore, a decision of
this nature had to be formally taken by
the Government in office. But the Gov-
ernment readily acknowledges the coop-
eration received from all sections, all
political parties, and the peaceful first
phase poll in Jammu and Kashmir stands
testimony to the correctness of that deci-
sion. I am sure that the conduct of free
and fair elections in Jammu and Kashmir
and the election of a State Legislature
and the installation of a responsible Gov-
ernment in Jammu and Kashmir will send
a signal to the whole world about India’s
commitment to democracy and India’s
commitment to bring peace in one of
India’s States and to respond to the
_aspirations of the people of that State.

Madam, 1 have very quickly perused
the points made by hon. Members. In
‘fact, some points made by Mr. Malkani, I
believe, have been replied to by Mr.



